THE BONDED LABOUR SYSTEM (ABOLITION)
' AMENDMENT ACT, 1985 ' B

‘No. 73 oF 1985

[24th December, 19851

An Act to amend the Bonded Labour System (Abohtlon) Act 1976.

Be it .enacted by Parliament in the Th1rty-s1xth Year. of the Repubhc 7

of India as follows:—

1. This Act may be called the Bonded Labour System (Abohtlon)

Amendmen‘ Act, 1985. ‘ : S
19 0f1976. . 2. In the: Bonded Labour System (Abolltmn) Act 1976 in sectlon 2,
© . in clause (g) ‘the followmg Explanatwn “shall be added at the end,
* . namely:— e

‘Explanation.—For the vremov’ai of dod}ots, it 1s he'reBy declared -
that any system of forced, or partly forced labou'r uhder which any
workman being contract labour as defined in clause (b) of. sub--

- section (1) of section £ .of the Contract Labour (Regulatmn and
370£1970. Aboh‘rlon) Act 1970, or an inter-State migrant workman as defined
‘ - in clause (e) of sub-section (I) of section 2 of the Inter-State

o Migrant Workmen (Regulation of Employment and Conditions of

30 of 1979. _ Service) Act, 1978, is required to render labour. or service in circum-
stances of the nature rhentioned in sub-clause (1) of this clause or
s Subjected to all or any of the disabilities referred to in sub-clauses
2) to (4), is “bonded labour system” within the meaning of this
clause.”. ' ' . '
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